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[{Shri Eduards Faleiro]

exchange with South Afr.ca between
April and December, 1981, and out of
this number, more than 100 countries
are from Brilain and over ‘80 from the
United States, which have been descri-
bed in that Register as the main colla-
borators of apartheid.” India can have
no deal with any country that ignores
the suppression of basic human rights.
Much less so in the case of South Afri-
ca where people of Indian descent still
suffer may indignities.

I therefore, urge the Government of
India and the sports organisations in
this country to black-list all those invo-
lved in collaboration exchanges
with South Africa and to recon-
sider its decision to send a
cricket team to Britain in case any of
the players now touring South Africa
is to play in the British jeam.

(vii) APPOINTMENT OF p PROBE COM-
MITTEE TQO LOOK INTQ THE WORK-
ING OF ALL INDIA INSTITUTE OF
MEDICAL SCIENCES, PARTICULARLY
THE CARDIOLIGY DEPARTMENT,
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EFXEMPTION OF HYDRO-ELHI-
TRIC PROJECTS INCLUDING TRANS-
MISSION LINEg FROM THE PUR-
ViEw OF FoREST CONSERVATION
Acr,

(viiiy

SHRI K.A, RAJAN (Trichur): 8ir,
the recent Forest Conservation Act
1980 of the Government of India slands
as a big hurdle in the way of imple-
mentation of the ongoing Hydro-elec-
tric Projects in the Stale and also in
getting sanction for new schemes from
ihe Planning Commission and the Gov-
ernmen{ of India.

All the hydru-eleciric projects in the
Stale are localed in the hills wilh thick
vegelalions. As per the Forest Act
1980, pr.or sanction of the Government
of India is required for any forest
clearance required in respect of schem-
es even under execution, sanctioned
schemes including survey and investi-
gation works necessary for new sche-
mes,



